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In pursuance of the provisions of clause.(3) of Articie 348 of the Constitution of India, the

Govemnor is pleased fn.order the publication of the following English transiation of the Uttaranchal

{The Uttar Pradesh Trade Tax Act, 1948) (Adaptation & Modification Order, 2002} Amendment Bill,
2003 (Uttaranchal Adhlmyam Sankhya 03 of 2003)¥or general information :

“No. 1??N|dhayee and Sansadiva Karya!2003
Dated Dehradun, May 27, 2003

-+ NOTIFICATION
- Miscellaneous

- -As passed by the’ Uttaranchal Legislative Assembly and assented {o by the Govemnoron -

April 16,2003.

UTTARANCHAL (T HE UTI'AR PRADESH TRADE TAX ACT, 1948)
: (ADAPTATION AND MODIFICATION ORDER, 2002) ACT, 2003
(UTI‘ARANCHAL Act No: 03 Or 2003)

An
ACT

It Is Hemesy enacted inthe Fifty-fourth Yearof the Republic of India as follows —

Replacing Bill for Amendment of the Uttaranchal (The Uttar Pradesh Trade
Tax Act, 1948) (Adaptation and Modification) Order, 2002.

Short litle, 1. (1) This Act may be called the Uttaranchal {The Uttar Pradesh Trade
Extentand Tax Act, 1948) (Adaptation and Modification Order 2002) Amendment Act, 2003.

_Lommencement
: 2 It extends to whole of Uttaranchal State
3 i shall come into force w.e.f. March 15, 2003

Amendment of " 2. New proviso of section 4 of the Adaptation & Modification Order, 2002

new proviso of shafl be deemed to be amended as follows :—
setion- 4 of the

Adaplation & . “Provided also that the assessment or reassessment for the assessment

Modification _ ) "
Order, 2002 year 2000-2001 ma; be made by March 31, 2004.
Repeal and - 3. The Uttaranchal {The Uttar Pradesh Trade Tax Act, 1948} (Adaptation
Savings and Modification O_rder 2002) Ordinance, 2003 is hereby rep_ealed
| By Order,
BHAROSI LAL,
Sachiv.
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In pursuance of the provisidns of clé{ié_:e (3) oi’ _Artic';le 348 of the Constitution of India; the

Govemor is pleased to order-the publication.of the foflowing English transtation of The Uttaranchal
(The Uttar Pradesh Trade Tax Act, 1948) (Adaptation and Madification Order, 2002} (Second Amend-

. ment) Bill, 2003 {Uttaranchal Adhiniyam Sankhya 24 of 2003) for general information :

As passed by the Uttaranchal Leglslatwe Assembly and assented to by the Governor on
(6-01-2004.
No. 492Nldhayee and Sansadiya Karya/2003
¥ _ : Dated Dehradun January 08, 2004

NO'I'IFICATION T

S - Mlscellaneous

" THE UﬂARANCHAL (THE UTTAR PRADESH TRADE TAX ACT, 1 048)
(ADAPTATION AND MODIFICATION ORDER, 2002) .
(SECOND AMENDMENT) ACT, 2003
(UnARANCHAL Act no. 24 oF 2003) .

for amendrment of The Utfaranchal (T he Uttar Pradesh Trade Tax Act 7948)
(Adaptation and Modff ication Drder 2002} . ,

I AN
" Act '
I s Heresy enacted in the Fifty-fourth Year of the Republic of India as follows -~

Shor title, 1. (1) This Act may be calied The Uttaranchal (The Ultar Pradesh Trade
Extent and Tax Act, 1948) (Adaptation.and Modification Qrder, 2002) {Second Amendment)
Commencement Act, 2003.

{2} Hextends to whoie of Uttaranchal.-
3t shall come into force with :mmedfate effect.

e —————— e ———— -
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2. The Uttaranchal {The Uttar Pradesh Trade Tax Act, 1948) {Adaptation and
Modification Order, 2002). (Hereinafter referred to as the principal Act) in clause (b}
for the words “A Joint Commissioner or a Deputy Commissioner” the words “cr a
Joint Commissioner” shal be substituted.

3. In section 4-B of the principal Act in sub-section{4}, in clause (It for the
words "Deputy Commissioner” the words “Joint Commissioner” shall be substituted.

4_ In section 10 of the principal Act in sub-section (1), in clause (b), for the
words “Deputy Cammissioner” the words “Joint Commissioner” shail be substituted.

5. In section 10-B of the principal Act in sub-section (1), for the words “Deputy
Commissioner™ the words *Joint Commissioner” shall be substituted. ‘

6. In section 13-A of the principal Act in sub-section (6), in for the words
“Assistant Commissioner” the words “Deputy Commissioner” shall be substituted.

7.{1) The Uttaranchat (The Uttar Pradesh Trade Tax Act, 1948) (Adaptation
and Modification Order, 2002) {Second Amendment) Ordinance, 2003 is hereby re-
pealed.

(2) Nohmthstandlng such repeal, anything done or any action taken under
the ordinance referred in sub-section (1), shall be deemed to have been done or
{aken under this Act as if the provisions of this Act were in force at all material
times.

By Order,

BHAROSI LAL,
Secretary.

Hlovzogp (aRogo) o7 faEmdt / 12—2004—500. (FrgeER / Afvral) |

Amendment of
section 2 of The
Uttaranchat
{The Utar
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section 4-5
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- Inpursuance of the provisions of clause (3} of Article 348 of the Constitution
of India, the Governor is pleased. to order the pubhcahon of the following English
translation of The Uttaranchal (The Uttar Pradesh Trade Tax Act, 1948) (Adaptation
& Modification Order, 2002) {Third Amendment) Bill, 2003 (Uttaranchat Adhiniyam
Sankhya 25 of 2003} for general lnfonnahon

- As passed by the Uttaranchal Leglslatwe Assembly and assented to by
the Governor on 06-01-2004, .

S LT T e T e e T AT T T



STRIGH FEURY T9e, 08 SaY, 2004 Fo (Ul 18, 1925 1% W) 3
No. 483/Vidhayee and Sansadiya Karya/2003
Dated Dehradun, January 08, 2004
~ NOTFICATION
Miscellangous
THE UTTARANCHAL (THE UTTAR PRADESH TRADE TAX ACT, 1948)

{ADAPTATION AND MODIFICATION ORDER, 2002)
(THIRD AMENDMENT) ACT, 2003

(UTTARANCHAL Act no. 25 oF 2003)

further to amend The Uttaranchal (The Uttar Pradesh Trade Tax Acl, 1948)
(Adaptation and Modification Order, 2002) Act, 2003 (Act no. 03 of 2003)

AN
Act
it ls Heremy enacted bymeStateAssembly in the Fifty-fourth Year of the Republic of
Indiaas follows =~ - )
1. (1) This Actmay be called The Uitaranchal (The Uttar Pradesh Trade Tax Act,  Shorttitle,
1948} {Adaptation and Moditication Order, 2002) (Third Amendment) Act, 2003. Extent and

Coi ment
{2) It extends to whole of Uttaranchal. nence .

(3) it shall come into force with immediate effect.

2. In The Uttaranchal (The Uttar Pradesh Trade Tax Act, 1948) {Adaptation ~Addition of a
and Modification Order, 2002), in sub-section (2) of Section 21 the following provisg hew proviso in

shall be added after the fifth proviso : sub-section (2)
of Section 21 of

“Provided also that notwithstanding any thing contained in this sub-section,  giocnal act
where the State Govwt. is of the opinion that due to any extra-ordinary circumstances
prevalent at the time in the State or any part of it, it will be difficult to comple’=
assessment or reassessment in any case or class of cases within the time prescribed
under this sub-section, it may, by notification in the Gazette extend the time limit
prescribed under this sub-section for making assessment or reassessment in such
a case or class of cases™,

3. In The Uttaranchal {The Uttar Pradesh Trade Tax Act, 1948} (Adaptation ~Amendment of
and Modification Order, 2002)-- Section 28-A

(1) in sub-section (2) of Section 28-A for clause (a) the followmg clause shall
be subsiituted namely:~-

“(a) the importer shall furnish to the consrgnor the declaration in the
prescribed form in duplicate duly filled in and signed by him and the
driver or any other person-incharge of any vehicle camying any such
goods shall carmy with him the copies of such declaration duly veri-
fied by the consignor in the prescribed manner together with such ,
o other documents as may be prescribed and shall defiver one copy
of such declaration--

(i} where such goods are brought by a road on which a
check-post orbarrier is established under Section 28, to
the officer-in-charge of such cherk-post nr harrier before
crossing the check-post or barrier, and

(ii) where such goods are broughtby a road on which no
. such check-post or barrier is established, to the officer-in-
" chargeof the nearest check-post or barrier established under
%Ee sgldtSeclron before transporting such goods further within
e Slate

And the other copy of the declaration and the remaining documents along
with the goods to the importer or his agent. .

{2} In sub-section (2) clause {c) shall be deemed omitted.

' " By Orde‘r,

BHAROCSI LAL,
Secretary.
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v o “No. 211Nldhayee and Sansad:ya Karya/2004
; Dated Dehradun, August 05, 2004

NOTIFICATION
Mlsceﬂaneous

'In pursuance of the provisions of clause (3) of Arucle 348 of !he Constitution of India, the
Govemor is pleased to order the publication of the following English translation of the Uttaranchal
A{The Uttar Pradesh Trade Tax Acl, 1948) Adaptallon & Modlﬁcatlon Order, 2002 (Amendment) Bilr,
; ‘2004 (Uttaranchal Adhrmyam Sankhya 07 of 2004)

. As passed by the Ultaranchal Leglslatwe Assembly and assented to by the Governor on
August 04, 2004. :

THE UTTARANCHAL, (THEUTTAR PRADESH TRADE TAx ACT 1948)
ADAPTATION & MODIFICATION ORDER, 2002 (AMENDMENT)
ACT, 2004

(UrrarancHaL AcT No. 07 Or 2004)

AN
Acr

-'to further amend the Uttaranchal (The Uttar Pradesh Trade Tax Act, 1948)
Adaptatlon & Modification Order, 2002.

IT Is Hearey enacted in the Fifty fifth year of the Republlc of india, as follows:—

1. (1) This Act may be called the Uttaranchal {The Uttar Pradesh Trade Tax Act, Shert Title and
1948) Adaptation and Modification Order, 2002 (Amendmént) Act, 2004,  Commencement

(2) ltshall come into force at once.

2. In Section 3-AA of the Uttaranchal {The Utlar Pradesh Trade Tax Act, 1948) Amendment of
Adaptation and Modification Order, 2002, hereinafter referred to as the Principal  Section 3-AA
Act, for {he wards and figures “eight percent as specified in clause (e} of sub-
section (1) of Section 3-A”, the words and figures “ten percent as specified in
clause (c¢) of sub-section (1) of Section 3-A” shall be substituted.

3. Insub-section (1-B) of Section 7 of the Principal Act, for the words “interest al Amendment of
the rate of two percent per mensem”, the words “interest at the rate of fourtegn 55101 7
percent per annum” shall be substituted.

4. (1) Insub-section (1) of Section 8 of the Principal Act, for the words “simple Amendment of
o interest at the rate of 2 percent per mensem”, the words “simple inlerestat  5¢cton 8
the rate of fourteen percent per annum” shall be substituted.

(2) Insub-section (1-B) of Seclion 8 of the-Principal Act, for the words “simple
interest at the rate of cne and half percent per mensem”, the words “simple
interest at the rate of ane percent per mensem” shall be subsiituted.

5.  In sub-section (7) of Section 8-D of the Principal Act, for the words “simple Amendmeni of
interest at the rate of eighteen percent per annum”, the words “simple inferest  Seclion &D
at the rate of twelve percent per annum” shall be substituted.

" 6. {1) Insub-section (1) of Section 10 of the Principal Act for the clause (a} “The Amendment of
persons who are qualified to be the }udges of the High Court" following Section 10
clause shall be substituted:-- :

{a)the persons belgnglng lo Ultaranchal ngher Judicial Service who hold

or have he'1 a postnot.below the rank of Additional Disirict Judge; and - .

2} In sub-sectron (1) of Section 10 of the Prmmpal Act; clause (i) of proviso
shall be omitted.
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(3} Inclause (a) of sub-section (10) of Section 10 of the Principal Act,
for sub-clause (i) & sub-clause {ii)-the follow:ng sub-clauses shall
be subst:tuted—j'_ S .

{i) byabench of two members where such order is passed by an Additional
Commissioner (Appeals) or the amounl of tax, fee or penalty in disptie
: eXceeds two Iakh rupees

N (ii) by a smgle member bench in, any oiher -case, or.in a Gase where an
appeal, not being:an appeal againsl the ‘order of-an_Addilional

Commissioner (Ap peais) preferred before July 9, 1997, was pendingon -

o July 31,2004 and the amount of the tax, fee or penalty rn dlspute does
not exceed rupees two lakh.

Amendment of 7. “In sub- secllon @) of Section 29 of the’ Principal Act, for the words “sirple
Seclion 29 interest on stich amoun! at the rate 6f eighteen percent per annum”, the words
“simple inlerest on such amount at the rate of twelve percent per annum” shatl

be substituted.

e - By-Order,
- CThem u c. DHYANI
¢ it R Tt e s e SSacretary.
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